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28,4593 Hon, Mr, K; Obayya, A,M. |
Hon, Mr,. inha, J.M ?

The applica
.. ; order dated

t ls aggrieved by the punishmant
12.3,93 (Annexure A-3) Against
1t order, the applican§ has
appeal on 16,4,1993, The

ot been disposed of, As the

s not exhausted the stétutory
ilable to him and his appeal is
re the Appellate Authoﬁitx,

the punishm
praferred a
appeal has
applicant h
remedies av
pending baf

We consider||that the application cén be
with a direction to the Appellate

consider the pleas ra#sad in the

disposed of
Authority t
appeal and
reaconable
the date of

The Appella
the plea of
the amount
applicant t

ispose of the appeal within
eriod, say 3 to 4 months From
communication of this drder.

e Authority may also consider

be applicant for not recovering

f Rs,13,897/- from the pay of the
11 the appeal is dispoiad of '
he other, as the appeal in the
nding before him, With obser-
directions as above, the

e

{ onNe way or
. matter dis p
| wvations and

| application [stands disposed of,
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